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FINAL ORDER NO. 51228/2026
MR. ASHOK JINDAL:

When the matter was called today, learned counsel for the

appellant submits that it is a case of refund of education cess and higher

education cess which has been decided by this Tribunal in the case of

KEI Industries vs. Commissioner of Central Goods & Service Tax

& Central Excise against the appellant that the refund of education

cess and higher education cess are not refundable.

2. In view of the above, I dismiss the appeal.

(MR. ASHOK JINDAL)
MEMBER (JUDICIAL)
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